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PUBLIC NOTICE

MOTICE (g Frisraby iven WPl The Bedcns maan lorsed Sulbansed Faraon & no lnger alliaied asAulhonsad
Prrsien od Kiodak Sacuriaes Limriboed

Authorised Trade E"“ﬂﬂ:ﬁﬁ““ Address of Authorised
BHAVY BHANY NSE - APQ291671601 | Eed New Bhaguxdaya Sciely
: Kashurtia Marg Mulund W Nea
RAMESH JAIN | RAMESH JAIN [BSE - APOTOBTANTI 74025 | \ikas Palazzo Mumbal 400080

Pleas noba fhad abgwe manfion dulhonsed Persan (&P} is no longar assotated with s, Any person
heancefarth dealing with abova mantion AP should do sa, 84 their own risk. Ketak Securities Lid. shell no
ke liabée fior ary such dealing. In cass of any quensﬂmh:—lrars&ﬂnns 1l daba, Investars are requasied
ey inforn Kalak Securiies E1d within 15 days from the dake of this noeatian lailing atich If shall be
esmid thad thene snsts no quesies agairs! (ha abave mestlionad AP

“ Kitak Secunties Limited. Ragistered Office; 27 BRE. C 27, G Black, Bandra Kora

= Camglax, Bangra (E), Mumbal 400051, CIN I..IEB'H']'-]MH1'-'B-|F‘L’ 134051, Tedaphans

M. ‘-22 -’MEI“D:II]E' Fax No. +72 BT132430. Websaa: wyw kotak.com | waw kolsksacunties com

Comespondence Address: Infinity T Park, Bldg. Mo 27, Opp. Film City Road, &K Vaidya Mang, Malad

(East], Mumbai 00027, Telephore Moo 42856825, SEBE Regisiration No: INZ000R001 3T {Mesnbar of

MSE. BSE, MSE. MCX & RCDEX), AMF| ARN 0164, PMS INPODODCK25S, and Research Aratyst

INHOBOO00585, NSDLCDSL. IN-N-DP-B28-2021, Complianca Ofcer Dedaits; M, Hiren Thabkar
Call: 022 - 4265 B484, or Eimail: ks complianceiialak com

FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF UNIVERSAL COMMODITY EXCHANGE LIMITED

SI.| PARTICULARS DETAILS
No
1 | Name of corporate debtor

2 | Date ofincorporation of corporate debtor

3 | Authority under which corporate debtor is
incorporated /registered

4 | Corporate Identity No. / Limited Liability | U74900MH2008PLC179396
Identification No. of corporate debtor

5 |Address of the registered office and
principal office (if any) of corporate debtor

Universal Commodity Exchange Ltd
25/02/2008
ROC-Mumbai

Exchange House, Building No.8 (105), Sector i,
Millennium Business Park, Mahape, Thane,
Navi Mumbai, Maharashtra, India, 400710.

6 |Date of closure of Insolvency Resolution|09/06/2026
Process
7 |Liquidation commencement date of|10-06-2026 (date of pronouncement of order by
corporate debtor NCLT, Mumbai) Copy of order uploaded &
received by the Liquidator on 18-06-2026.

8 [Name and registration number of the|JayantPrabhakar Pimpalgaonkar

insolvency professional acting as liquidator | Registration No: IBBI/IPA-003/IPA-ICAI-N-
00472/2025-2026/14575

9 | Address and e-mail of the liquidator, as|Address: Plot No. 216, Prabhurang, Shilpa
registered with the Board Society, Behind UCO Bank, Narendra Nagar
Extension, Nagpur, Maharashtra-440015.
E-mail ID:
pimpalgaonkarjayant1971@gmail.com

10| Address and e-mail to be used for|Address: Suite No. 5, 8th Floor, 207, Embassy
correspondence with the liquidator Centre, Jamnalal Bajaj Marg, Nariman Point,
Mumbai, Maharashtra - 400021

E-mail: irp.ucx@gmail.com

24-06-2026, (being14 days from the Liquidation
Commencementdate).

11 | Last date for submission of claims

Notice is hereby given that the Hon’ble National Company Law Tribunal, Mumbai Bench-1, has ordered the commencement of
liquidation of Universal Commodity Exchange Ltd. vide order dated 10th June 2026 under Section 33 of the Insolvency and
Bankruptcy Code, 2016 (“Code”). The said order was received and communicated to the undersigned Liquidator on 18th June
2026.
Accordingly, all stakeholders of Universal Commodity Exchange Ltd. are hereby called upon to submit their claims
along with supporting proof on or before 24 June 2026 to the Liquidator at the address mentioned against Item No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All creditors may submit their claims with
proofin person, by post, or through electronic means at the designated email ID mentioned against ltem No. 10.
Stakeholders are advised to ensure that their claims are submitted within the stipulated timeline, failing which such claims may
notbe entertained.
Itis further notified that submission of any false, misleading, or fraudulent claims shall attract penalties in accordance with the
provisions of the Code and applicable regulations.
The stakeholders are requested to download the claim forms from the website of the Insolvency and Bankruptcy Board of India
(IBBI) at www.ibbi.gov.in.
Sd/-Jayant Prabhakar Pimpalgaonkar.

Liquidator of Universal Commodity Exchange Ltd.

IBBI Regn: IBBI/IPA-003/IPA-ICAI-N-00472/2025-2026/14575

Date: 20-06-2026
Place: Mumbai

-FORM NO. 14
[See Regulation 33(2){
Through Regd, AD/Speed Post, Affixation, Dasti
DEBTS RECOVERY TRIBUNAL NO. 2 AT MUMBAI
inistry of Financa, Goveamment of India
drd Floor, MTNL Bhiavan, Strand Road, Cofaba Market, Colaba, Mumbsi -400 005
DEMAND NOTICE
NOTICE UNDER SECTIONS 25-28 OF THE RECOVERY OF DEETS & BANKRUPTCY
ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961.
Exhibit: 04
MNext Date: 08/07/2026
In the matter of 0.A. No. 920/2016

R.P. No. 38/2026

BANK OF BARODA, ... Certificate Halder
Vis

MR DHOLARAM BHACKCHAND BISHNO! & ORS.. ... Certificate Debtor

To,

1. CD-1 MR DHOLARAM BHACKCHAND BISHNOI, (Borrower)
Resading at 28030, Jaya Building dth Floor, Room No.53, 2nd Sutar Gall, Nanubhai
Desai Road, Mumbai-400 004,
2. CD-2MRS KELIDHOLARAM BISHNOI,
Resding at 28130, Jaya Busding, 4th Floor, Room Mo.53, 2nd Sutar Galli, Manubhat
Desai Road, Mumbaid 00004,
his is to nabify that a sum of Rs. 13,26,188.34/- (Rupeas Thirteen Lakhs Twenly-Six
Thousand One Hundred Eighty-Eight and paisa Thirty-Four Only) has been become dus
from you as per Recovery Cerificate drawn up in Q.A, No, 52002016 by the Hon'be
Presiding Officer, Debts Recovery Tribunal - ||, Murmbai. The applicant is entitied 1o recover
the sum of Rs, 13,26,1688.34/- (Rupees Thirteen Lakhs Tweniy-3i Thousand One
Hundrad Exghity-Eight and paisa Thirty-Four Oniy) along with futura simple interast @ 12%
per annum w.ef from the date of presentation of the Qriginal Application, that is,
3. 20151l recovary fromtha C.0. No. 1 o 2 jaintly and sewverally,
You are heraby direcied 1o pay the above surm within 13 days of the receipt of the nalice,
failing which the recowery shall be made in accordance with Recovery of Debls &
Bankrupicy Act, 1983 & Rules made thareunder
In addilions 1o the sum aforesaid you will be liabis lo pay:
{a) Suchmierest as is payable for the period commencing iImmediately after this nolice of
the certificate/execution proceedings.,
{b} All costs, charges and expenses incumed in respect of the senice of this nofice
process that may be taken for recoverning the amodnl due,
You are hereby ordered fo-appear before the undersigned cn  DBID0202% at 2.30 pm for
further proceeding.
Given under my hand and the seal of the Tnbuna!, onthis dale 160672028

Sdi-
CHETAN J. BHIMGADE
Recovery Officer Debt
Recovery Tribunal-ll, Mumbai
FORM A
PUBLIC ANNOUNCEMENT

{Under Regulation & of fhe Inscévency and Bankruptey Bosrd of Inda

{Insoleency Resolufion Procass for Corporate Parsans) Regulalions, 2018]

FOR THE ATTENTION OF THE CREDITORS OF
FABZEN TECHNOLOGIES PRIVATE LIMITED

RELEVANT PARTICULARS

SATURDAY, JUNE 20, 2026

3Gl QR 5B ODISHA POWER TRANSMISSION

QIS FOIe1 s =LA CORPORATION LIMITED
( 691 RN 9@ QARE) T

oo (AGovernment of Odisha Undertaking)
Regd. Office: OPTCL Tech Tower, Janpath, Saheed Nagar, Bhubaneswar-751007

: EXPRESSION OF INTEREST (EOI)
NO- OPTCL-14011/14/2026-10324 Date: 19.06.2026

1\ OPTCL invites Expressions of Interest from reputed
| ’ Consulting Firms, Academic Institutions, and
| « Professional Organizations for a comprehensive study

relating to: Organizational Restructuring, Cadre
Restructuring, Job Analysis, Revisiting of
Existing HR Policies of OPTCL.

How to Apply: Interested agencies/institutions/
professional organizations may submit their proposals in
sealed cover superscribing “"EOI for Engagement of
Consultant for Organizational Restructuring,
Cadre Restructuring, Job Analysis and Revisiting
of Existing HR Policies of OPTCL" to: Chief General
Manager (HRD) OPTCL Tech Tower, Janpath, Saheed
Nagar, Bhubaneswar—751007

Detailed EOI containing Scope of Work, eligibility
criteria, submission requirements and evaluation
methodology is available in OPTCL Website:
www.optcl.co.in.

Last Date for Submission of EOI: 18.07.2026.
Sd/-
CGM(HRD)

(*)/optcl_odisha

“IMPORTANT"

Whilst care is taken prior to acceptance of
advertising copy, it is not possible to verify
its contents. The Indian Express (P)
Limited cannot be held responsible for
such contents, nor for any loss or damage
incurred as a result of transactions with
companies, associations or individuals
advertising in its newspapers or
Publications. We therefore recommend
that readers make necessary inquiries
before sending any monies or entering
into any agreements with advertisers or
otherwise acting on an advertisement in HIPR-28/2026-27
any manner whatsoever.

(®)(F)(E) /optcl.odisha

PUBLIC NOTICE FOR

Regd. Office: Motilal Oswal Tower, Rahimtullah Sayani Road,Opp. Parel E-AUCTION CUM SALE

. ST Depot, Prabhadevi, Mumbai - 400 025, CS : 8291889898

Hamafinesss Website: www.motilaloswalhf.com, Email: hfquery@motilaloswal.com
E-Auction Sale Notice of 15 Days for Sale of Imnmovable Asset(s) under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 read with provision to rule 8 and 9 of the Security
Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and to the borrowers/guarantors/mortgagors in particular, that the under
mentioned property mortgaged to Motilal Oswal Home Finance Limited (Earlier Known as Aspire Home Finance Corporation
limited ) will be sold on “As is where is”, “As is what is”, and “Whatever there is”, by way of “online e-auction” for recovery of dues
and further interest, charges and costs etc. as detailed below in terms of the provisions of SARFAESI Act read with Rules
8 & 9 of Security Interest (Enforcement) Rules, 2002) through website motilaloswalhf.com”as per the details given below :

Date and time of E-Auction Date: 13-07-2026 11:00 Pm to 02:00 Pm (with unlimited extensions of 15 minute each)
Borrower(s)/Guarantor(s) / Demand Notice Description of the Reserve Price, EMD /
Loan Account Date and Amount Immovable property Last date of EMD
LAN: LXVIR00317-180066978  11-11-2025 For Rs: |Flat No. 304, Admeasuring 58.70| Reserve Price: Rs.1500000/-
Branch: Virar 1846980/- (Rupees |Sq.Mtrs, Survey No.2, Hissa| (Rupees Fifteen Lakh Only)
Borrower: Sharath Narayan | Eighteen Lakh Forty | No.6, Building Known As Shree| EMD: Rs. 150000/- (Rupees One

. Motilal Oswal Home Finance Limited
motildl

Shetty Six Thousand Nine |Ganesh Apartment, Village- Lakh Fifty Thousand Only)
Co-Borrower: Priya Seena Hundred & Eighty |Umelman, Dist- Palghar, Vasai, Last date of EMD
Shetty Only) Maharashtra- 401203. Deposit:12-07-2026

1. The Auction is conducted as per the further Terms and Conditions of the Bid document and as per the procedure set
out therein. Bidders may visit to the Web Portal: https://www.credauction.com of our e-Auction Service Provider, M/s.
CREDRESOLUTION INDIA PVT LTD for bidding information & support, the details of the secured asset put up for e-Auction
and the Bid Form, which will be submitted online. The interested buyers may go through the auction terms & conditions
and process on the same portal and may contact to Rakesh Manohar Kandare 9967337288 & Sachin Ransing Rajput
8097203185 details available in the above mentioned Web Portal and may contact their Centralised Help Desk: + 91
9137100020, E-mail ID: balram@credsolv.com.

Place : Maharashtra/ Date : 20.06.2026 Sd/-, Authorised Officer,Motilal Oswal Home Finance Limited

(Earlier Known as Aspire Home Finance Corporation limited)

Bank of Baroda, Vasaigaon Branch
did 3 TG Ground Fioor, Thomas Baptista Junior College Compound. Papdi, Vasai West, Palghar - 401 201
Bank of Baroda Emal vasainibankofbaroda.com Website | www.bankofbaroda.com

NOTICE TO BORROWER
(UNDER SUB-SECTION (2) OF SECTION 13 OF THE SARFAESI ACT, 2002)

By Hand delivery! By Speed post with AD{ By Courier Date: 11.06.2026

To,

W5, Om 3ai Beer Shop Prop. Sampat Bhalchandra Choudhary
ShopMo.11, Ground Floor, Bhawani Park Situated At Survey Mo 11411 of Village | B-11, Bhavani Park CHS Lid, Vasa Link Road,
Achale, Near Mather Mary School Vasai Link Road Dist. Palghar-40120% Maftasopara East, Palghar 401208

SUB: Nolice under Saction 132} of the Secunfisation and Reconstruchion of Financial Aszets and Enforcemant of Security Interest Act,
2002 hareinafiar callad "Act”,

Accountof MS. Om Sai Bear Shop Prop & Mr. Sampat Bhalchandra Choudhary

=ir Madarm,

Re: Credit facilities with our Vasal Papdi Branch,

10. We refar to our Sanction Letter No, BMOP/PPOICMTKCA 1472013 Dated 23.08.2013, conveying sanclion of vanous credit
faciMies and the larms of sanclion. Pursuant 1o the above sanclion you hive svalked and started ulilizing the credil facilibes aflar
providing secunty for the same, as hereinafler stated. The present oulstanding in wanous ibanicredit facility accounts and the
securily interests created for such Ezbility are as under,

Nature and type| Limit (Rs. |Rates of| Ols as on 10.05.2026 (inc. of Security agreement with brief
of facility In Lakhs] |Interest | interest up to - 10.05.2026) description of securities:
plus Fulure interest w.e.f.
10.05.2026, cosis, charges
and expenses
500 Loan- 15,00,000.001 10% | 14.99.800.24/- 1. First charge by way of Hypothecation Of Entire
450104 00000064 Movable Assets Of The Enfity, Consisting Of
Stock, Book Debts, Receivable And Other
Movable Assets Both Present & Future,
2. Equitable Mortgage Of Flat, Self Occupied
Residental Property Beanng Survey Mo, 114 {Oid
No.23), Hissa Mo 11, Flat No.105, 1st Floor,
Building Mama Bhawani Co-Oparative Housing
Sociely, Vilkage Achole Malasopara East, Vazsi
Taluka, Mist- Palghar 401209, Admeasuring 675
54 Ft Owned By Mr. Bhalchandra Nage Chodhary
TOTAL: Rs, 14,99 90024/

11, In the letter of acknowledgement of debt dated 08,04 2025 you have acknowledged your liability to the Bank to the tune of Rs.
15,06,256/- lakhs as on 08.04 2025, The oulstanding's as slated abova, include further drawings and interest updo 06,04 2025 and
Oiher charges debifed to the account

12. Asyou are aware, you have cormmitted defaults in payment of mlarast on abova lnansfoutstanding for the Quarter endad Junae and
2026. You have glso defaulted i the payment of instaliment of term loanidemand loan which have fallen due for payment on
10.05.2026 and thereafter,

13. Consequent upon the defaults committed by you. your loan account has been classified as non-performing asseton 01.05.2026 in
accordance with e Reserve Bank of India disectives and guidelines. Inspite of our repeated requests and demands you have not
repaid the overdue ians incieding inlerest thereon

14. Having regard to your inability to mead your Eabilites in respect of the credit facilities duly secured by vanous sacunties mentionad
in para 1 above, and classification of your account as a non-perorming assel, we hereby give you notice under sub-section {2) of

PUBLIC NOTICE

MOTICE is hereby giver that the bedaw mentoned Authorsed Persan i na lorger affilksted a2 Authaonged
Prargan of Bolak Securifies Limdad

Aithorised Tage: | XSmO Rhgiviaion Address of Authorised
Frson Name Namw Authorised Person Person
55 INDIA 55 INDIA Office No 101 Jeevan Jyoll Arcade
SANINGS SANINGE NSE - AP0281572503 | B Cabin Sane Gung Marg Shiva
PRIVATE PRVATE [ wmiox.17amen | Hagar Above Maratha Jewalers
LIMITED LIMITED Thana Wasl Thane iwasl) 400602

Please noda thad abowe mentian Authansed Parsan (AP] Is no longer associated wilh us. Any peeson
hancedarth daaling with abaws mantion 47 shauld da so, &l their own nsk. Kotak Secunities Lid. shafl nod
b iabvies for any such dealing. n case of any quenns for thet transaclions lif date, mestars ars requested
fa infarn Balax Secusies Lol waenm 15 days rom the date ol this nolfcation. Talng which I shall b
deermedihal there exabs noquenes agans! Ihe dbove meanticned AP

mtﬂ Kolak Secunbes Limiled, Registened Office: 27 BKC, C 27, G Block, Bandra Kura

ot ot COm@lex, Bandea 'E Mumna 400059 CiN: UB0eaiH1 ':'l'Elnflfu"l 194081 Talephone

Mo, 'E.-; ATI60000, Fax M. +22 87132430, Wehsite: weww Kitak.com | wwa.kotaksacuniies com.

Cpmaspondenca 2 ddrass: mfinity IT Park, Bidg. Mo 21, Opo. Film City Road. & K Yaidya Marg, Malad

East), Mumbai 400037 Telaphcne No: 42 5. SEBM Ragistration Mo INZIDOZ00137 (Mambar of

i'-JEE BEE, M3E, MCX & WCDEX), AMFI ARN D164, PMS INPOOIOONZSE, and Research Analhysl

BIHIGHIOO5EE, NIDLCODEL IN-SN-0P-620-2021, Complance Officer Dedails: N Hien Thakkar
Call: 022 - 4255 BARA, or Emnail: ks.complisnca@katas com

EAID INDUSTRIES PRIVATE LIMITED (in Liguidation)

NT100GJ200TPTCOS0ES
Hegestored Address: Phol Mo 8, G .. D C Panoll Ankleshesr, IZuj:'1:'."1| |mikE - 3510,

E-AUCTION SALE NOTICE UNDER INSOLVENCY AND BANKRUPTCY CODE, 2016
Medc 15 Peenety gheen Do the publio n gl undér e reclercy and Bankngloy Gode, 2006 and he
requlations made thereunder for Sabe of Plant & Machinery end Land & Building of Mis. BAID INDUSTRIES
PRIVATE LIMITED (in Liquidation] in acoordance with Reguiation 32 and 33 of the Insalency and
Banknupley Board of India {Liguidafion Procass) Requlations, 2016, The sala will ba conducted by the
uncerskgned thrauch the e-auction piatiom; hepsbasnknel comfiogin 23 per Schecuie | under Regulation
3ol the IBBI (Liquidaticn Process) Regulalions, 2016 far tha fllowing:

Reserve

Price {Rs.)

Incremental
Yalue (Rs.)

EMD

Asset Amaunt {Rs.}

Land & Bite Address: Plat Ma
" Buliding Along B, G . D, C. Pangli
with Plant & | Ankleshwar, Gujaral

Elock Pariiculars

18.45,00,000.00|1,84,50,000.00 | 5,00,000.00

Muhina{y Inia - 384116
s Site Adidress: Fiot Mo
nly Plant& |6 G | D. C. Panoi .
B Machinery | Ankleshwar, Gujaral ZE0.00,000.00 | 25.00000,00 - 500 00000
Ir'!l:li_a-_EE-dHE-
Site Adidress: Fiat Mo
. | OnlyLand & |6 G | D C. Panol E - K
G Bullding | Ankleshwar, Gujaral #5,9%,40,000.0011;58,50,000.00| 5.00,000.00

Indua .:HHE-

Submizsion of Requisite F-::nns- Affidais, |
Declarabon ete, on Baanknet Porfal

Site wisit / Inspection Date

20-06-20:25 8o [3-07-202%5
H0-De-2026 o (3-07-2086

L_a-§1_DaE& for Submizsion of EMD 03-07-2026

Date and Time of E-Auction

Block A - Land & Buildng Along with Plant

& Machinery Date: 06072026 Time: 01:30 PMW to 0230 PM IST

Date: 06-07-2026 Time! 03:00 PM t0.04:00 PM IST
Diate. 06-07-2026 Time: 04:30 PM to 05:30 PM 15T

Block B - Only Plant & Machinery
Block C = Only Lard & Building
E-Auction Service Provider: BAANKNET
Terms and Canditian al the E-Auclion are as under:

1) E-Aucion ek be conducted on "AS IS WHERE |5 BASIS®, A5 |5 WHAT i5 BASIS", “NO RECOURSE

BASIS" and “WHATEVER THERE I5 BASIS" fhrough approved sanvice provider, BAUMEENT.

Thiz E-Auction MoSce shall be read m conjunchian with the camplate E-Suction Procass Informatian

Cipcusmen| cantaining cetzls of he agsels, a-auction bid form, declaration and undertakings, penee

farms and condions ofthe e-auction safe which wil be made available on (ha website of tha E-Auction

Sarice Pravider

2.E shall be e rgsponsbiity of fe bdders 1o inspect and salisly themselves aboul the assel s

spacificatian befors submitting the bid. The inspectian of agsets put on suction wil be permitied i

infarasted bicdars 3t skas from 20-08-2026 to 03-07-2026.

3 kanding bddar mus! upload the Request Lefar for E-Auction participation, alang with KYG and
cornplate E-Auction Propess nformation Document contaring details of the gssets; a-auction bid form,
daciarelion and undertakings. ganersl terms and conditons of $e e-awdion 23k and other necessary
dhasurmenls, on M BAANENET porlal, The ceadline for s submissionis July 3nd, 2026,

4. The formats far the required documents can be found in the E-huction Prosass Oocumenl on Sie
BAANKNET portal The requisite Farms, Affdavils, Decleration edc, shauld be submitted on the
e-auition poral hips.baanknat com

B The EMD misd be deposited Wraugh the é-suclen portal, hifpsibaanknet com, The intending
bidders are required to depesil Eamest Maney Deposit (EMD) amound through the e-auctian porsd
https-\baankral com, last date for ihe submésskon of EMD s July 3rd, 226,

B The biddars are reguisbed 10 vesil hWiips \baankmal.com! for deladed lerms and conddons Tor
e-auction process befiona submilling theirbids and taking part n the e-auction sale procsedings.

1. Ethe suctonof Biock Al suepassfiully conducted, then aucton of Biook B and Block Cwillba canceliad.

B Hirasuction of Block & & nof conducted sucoassiully, fhen auction of Baock B wilk be conducled.

B Ethe auchion of Bl Bis successfully conducted, than anly auction of Block Cwik be conducted. In case
e dsecional Block Bis ned concucied sucenssfuly, then auctionof Block € wil rof be conducted

IP Jaykishan Rathi

Liquidatar

BAID INDUSTRIES PRIVATE LIMITED — I Liquidation

Reg. Mo: IBEINPA-DO11P-P-027 1020 22-202514166

Add: 3040, 3rd Floor, Trade House, Mear Fusath Petrol Pump,
Ring Road, Surat, Gujarat 353002 Emalk: baid cim@gmal com|

4

Diater 200D6/2026
Place: Guaral

S. E. RAILWAY - TENDER

For and on behadl of The Prasident of
India, the Daisional Rallway Manager
(Engg). Scuih Easiern Railway
Eharagpur-7 21301 invites e-Tender for
the following works before 15:00 hrs on
the date mantionad agamest ilems and will
be cpened at 15:30nws: 31 Mo, Tender
Mo.; Description of work; Tender Value
& Earnest Monay respactively @ 1)
E-KGP-South-20-2026; Provision far
axtansion, raising, resurfacing of Platform
& ather amenities al Ranital, Nagin Road,
khantapara & Bahanagabazar station
undar the jursdicion of ADEN/Batason
(Znd Call}y;, ¥ 20,90,97 452.55);
T 41 B2000.00; (2); E-KGP-South-13-
2026; Supphy and stacking of 22,422 Cum
rachine crushed track ballast confirming
o ROEO specification (IR5-GE-1}
at Bangripos! ballast depal under
the jurisdiction of ADEN/Balasors;
T 480,72, 740,88 ¥ 9.81.500.00;
(3); E-KGP-B8o0uth-21-2026;
Tramsportation of P Way mabterials &
fittings io different F, Way units wnder Sr,
DEMIS/IKharagpur; ¥ 1,234,577 874 44;
T 2.60:20000; (4); E-KGP-EAST-36-
2026; Construction of Mew Electrical
Swilch Room al Daulli. Koelaghat -
Bhogpaur, and Widaning of LC gate and
Height gauge at Panskura for Double
beam LG Mo, £ under the nisdicton of
Sr. DEN/Easatl!/Kharagpur;
T 1.06.29.012.08; T 2.12.600.00: (5);
E-KGP-EABT-35-2026; Supply and
kayireg S0 i gaege hard stane maching
crushed ballast on cess of 10 Station
Yards (Andul, Ulubaria Changail,
Fuleswar, Bagnan, Deultl, Mecheda,
Brogpur, Panskura, Haur] in between
Kharagpur - Howrah section (12500 Cumn|
under the jurisdiction of Sr. DEM/
EastiKharagpuor, ¥-3,%4,29 987.31;
T 6.28600.00; (6); E-KGP-EAST-3T-
2026; Execution of P-Way works in
betwaen Howrah- Kharagpur sscfion-1}
TFR for 33 Km. 2) TER-21.945 Tkm 3)
SEJ & Glued Joints renawal 4)
TTR IGCS+CMEE)] 83 sals &)
TRRE [(P}-23.764 Tkm under the
Jurisdiction of Sr. DEMN/EastHharagpur
(2nd call); ¥ 6,22, 38.TB2.83;
T 13.84.700.00; Tender documant cost
000 (far 5, Mo, 1 6], Date of opaning
: 06,07 2026 (for 51 Moo 1) 09.07.2028
(far 5l. Mo, 2 & 3); 17.07. 2026 (for 51 No.
4y, 23.07 2026 (lor 51 Ma. 5 & B
Completion perlod of the work : 12
Monihs (for 5L Mo, 1,3, 5 & 8); 8 Months
ffar SN 208 9 Months tlor Sk Na, 4),
Bldding Start Date: For S5, Mo 1 from
22062026 and wp to 15:00 hrs. on
OEMT 00, Bidding Start Date: For 31
Mo. 2, 3 from ZR062026 and up to 15200
hres: on D0T20268. Bidding Start Datae:
For S Mo 4 from 03072026 and up o
15:00 hrs. on 17/07 20268 Bidding
Start Date: For 51, Mo, 5, 8 from
09072026 and up o 15:00 hre. on
2072028, Interested tenderers may
wisit websile www. ireps.gov.in for full
detafls/descriptionsispecifications of tha
banchirs and subiemil thes bids enling, Inono
case manual tenders for these works will
ba accepled. M.B.: Prospectve bidders
Ay regularly visil weewireps.govin 1o
participate in all tenders. (PR-354)

» Bank of Baroda, Vasaigaon Branch
da 37w asler S,

Bank of Baroda

2

By Hand deliveryl By Spoed post with ADV By Courier

Ground Floor, Thomas Baplista Jumor College Compound, Papdi, Viasal West, Palghar - 401 201
Email: vasaigi@ibankofbaroda.com Website | www bankofbaroda.com

NOTICE TO BORROWER
(UNDER SUB-SECTION (2) OF SECTION 13 OF THE SARFAESI ACT, 2002)

Date: 11.06.2026

Ta,
W/5. Simran Chinese Cornor
Shopno. B-10. Bhawani Park CHEL, Vasai Link Road, Naltasopara East-403200

Prop. Mr. Sampat Bhalchandra Choudhary
B-11, Bhavani Park CHS Ltd, Vasai Link Road,
Malasopara Easl, Palghar-01209

2002, harainafter caled "Act’
Account of MIS, Simran Chinese Comor
Sirl Madam,

security interasts created for such liability are as under

SUB: Notice under Section 13(2) ofthe Securitisation and Reconstruction of Financial Assels and Enforcameant of Security Interest Act,

Re: Credit facilities with our Vasai Papdi Branch,
10. We refer io our Sanction Letter No. BMDP/ISBMBKMEEZ018-18 Datad 14,12 2018 conveying sanction of various cradil lacitias
and the terms of sanction (p. 1). Pursuant to the above sanction you have availed and started utilizing the credit facikties after
providing security for the same, as hereinafter stated (p. 1}, The present outsianding in vanous loan'oredit facility accounts and the

Nature and type| Limit (Rs. |Rates of| O/s as on 10.05.2026 (inc. Security agreement with brief
of facility In Lakhs) |Interest | ofinterest upto 10.05.2026) description of securities:
plus Future interest w.e.f
10.05.2026, costs, charges
and expenses;
D0 Loan 10,00,000.00f 9.85% | 9,90 858.57)- 1. Equitable Mortgage of Commercial Shop Property
Standing In Tha Nama Of Mr, Sampat Bhalchandra
Chaudhary At Shop No.11, Ground Floor
Admeasuring 15.78 Sgr. Mbr Bhawani Park Situated
At Suney No. 114411 Of Yillage Achobe, Near Mother
Mary School Vasal Link Road Disi. Falghas
TOTAL: Rs.9,93,958.51

and Ciher charges debited io the account.

10.05.2026 and thareaftar,

repaid the overdue oang inciuding mlerest thereon

2. In the |eiter of acknowiedgensent of debl dated 16.02.2024 you have acknowledged your Bability 1o the Bank to the tune of
Rs.% 89587/ lakhs as on 16.02.2024. The oulstanding's as stated above, include further drawings and interest upte 16.02, 2024

3. As you are aware, you have commitied defaults in payment of intérast on above bansfoutstanding for the Quarter ended june and
2026, You have also defaulted in the payment of mstallment of term foan /demand kan which have fallen dus for payment an

4. Consequent upon the defaulis committed by vou, vour loan account has been classified as non-performing asset on 01.05.2026 in
atcordance with the Resarva Bank of India directives and guidelinas. in spita of our repaatad requests and damands you have nol

saction 13 of the Sacuritizafion and Reconsiruction of Financial Assats and Enforcement of Security Interest Act, 2002, and call
upan you 1o pay in full and discharge your liabitties to the Bank aggregating Rs. 14,99,900.24/- (Rupees Fourteen Lakhs Ninety
Nine Thousand Nina Hundred and Twanty Four Palsa Only) As On Dated 10.05.2026, as stated in para 1 abowva, within 60 days

_Having regard to vour inability to meat your liabiities inrespact of tha credit facilities duby securad by various securities mentioned in

para 1 above, and classification of your account as & non-performing asset, we hereby grve you nolice under sub-section (2} of
saction 13 of the Securitisation and Raconstruchon of Financial Assets and Enforcement of Security interesi Act, 2002, and call
wpon you to pay in full and discharge your kabilities to the Bank aggregating Rs.9,99,958.51 (Rupees Nine Lakhs Ninety Nine

from the date of this nofice. We further give you notice that failng payment of the above amount with interest il the date of payment,
wo snall he fres toexerciss all or any of the rights under sub-saction (4] of section 13 ofthe said Act, which please note.

15, Please note thal, interest will continue to accrue atthe rates specifedin para 1 above for each credit tacily until payment in full

16. We invite vour attention to sub-saction 13 saction 13 of the said Act in tarms of which you ane barrad from transfarring any of the
secured assets referred foin para 1 above by way of sale, lease or otherwise {other than in the ordinary course of business ), without
obtagning our prior writhen consent. We may add that non-compiianca with the above provision contained in gaction 13013} of tha
said Act, i5.an offence punishable under section 29 of the Act,

Thousand Nine Hundred Fifty Eight and Fifty One Paisa Only) As On Dated 10.05.2026, as stated in para 1 abova. within 60
days from the date of this notice, We further give you notice that failing payment of the. abave amaount with interast till the date of
payment, we shall be free io exercize all orasy of the fighls under sub-section (4) of section 13 of the said Ack, which please nofa.

B. Please nobe that, mterest will conbinue fo accrue al the rales specified in para 1 above fot each credit facality untll payment in fll,

7. We invite your attention to sub-section 13 seclion 13 of the said Act in terms of which you are barred from transierring any of the
sacured pesets referrad 1oin para 1 above by way of sale, leasa oralherwise (olhes than in the ordinary course of business), without

17. We further invite your attention to sub section {B) of section 13 of the said Actin terms of which you may redeem the secured assets, obtaining our prior written consent. We may add that non-compliance with the above provision contained in section 13(13) of the

il the amount of duss togelher with all costs, charges and expenses incurred by the Bank Is tendersd &l any bme before the said Act is an offence punishable under section 23 of the Act :
date of publication E;tﬁ%ce for public aucﬁmui,-ﬁ.iﬁm; qmﬂginmﬂnder ;p;h'?lar_e traaty. Please nmg’“ﬁ?{'aﬁer p':Lh"Eaﬁm of the 8. We furfher imvite your atiention to subsection {8) of section 13 of the said Act in terms of which you may redeem the secured assets, if

1 | Name of Corporate Debior
2| Date af incorporation of corparale debbar

3| Bubority under which corporate deblor is
Incorparated | agislansd

4 | Gorporate Menfity Mo, / Limited Liabilty
Idenfificaton Mo, of corporate debior

& | Address of the regsterad affice and
principal office (if any) of corporats debior

Fabzen Technologies Private Limited
03 January 2017
Regisirar of Companies - Pupe

LIT4905PN2097PTC1E7807

154, d5h Floor, Cify Vista, Tower &, Founlain
Road, Kharadi Pune — 411074, Maharashirs

£ | Insalvency commencamant dale in respect | 18th Juna 2028 nolice a5 above, your right 1o redesm the secured assets will nol be avallabis, the amount of dues togather with 2 c_:nstls_. charges and expar]snslinm;{-q by the Eank.is tendered by you, at any time before the
i corporalo debtor 18. Please note that this demand notice is without prejudice to and shall not be construed as waiver of any other nights or remedies date of publication of notice for public auctionfmviting quatationsitender (private treaty. Please note that after publication of the
7 | Estirnated dae of closure: of insolvency EEEI?DCHMH 2026 -:1DEri‘ days from the which we may fave, meluding withcat limitation, the fightto make further demands in respact of sums owing o us, g P”%‘:E i ﬁ?ﬁ-%@;”ﬁ:"- 'ﬂmﬂﬁmﬁﬁﬂﬂ?ﬁﬁﬁmg”u g:;la”*ll't@ﬁ- — Sty oGS dléswhich
resohibon process IRP Commencement Dale ie Yours faithfully, 56 N0 i demand nolice is without pregudics o an ot be construed as waiver of any other rights or remedies whic
18th Juna, X26) (Name {,megigna“m; wie may have, including without limitation, the right to make further demands in respact of sums owing to us,
& | Name and registration nuender of the Manish Lalji Dawda Chief Manager and Authorised Officer Yours faithfully,
insolvency professional acting as mterim | IBBUIPA-O01/IP-POZ506/2021-2022/13797 Bank of Baroda. {Name of Designation]

Chief Manager & Authorized Officer

resolubion professional
Bank of Baroda

B | Agdress and e-mal of the interim resoiuton) 205-A, 2nd Floar, Plot Na 408; Hiren Light
professional, &5 registered with the Board | Indusinial Estale, Bhagoji Kear Marg, Near
Paradse Cinema, Mahim, Mumbsai City
Manharashira, 400015, Reg. Emad 1D with
BB i davrdamanishgEgmail.com To,

F05-A, 2red Floor, Plot M 408, Hiren Light Mrs. Arti Sampat Choudhary
Incustrial Estate, Bhago)l Keer Marg, Near House No.03, Chaudhary Niwas Neas Vithal Mandir Achole House No.03, Chaudhary Niwas Mear Vitthal Mandir Achole Mr. Sampat Bhalchandra Choudhary

Paradise Cinama, Mahim, Mumbal City Road Natasopara East, Palghar-401209 Road Nalasopara East, Palghar-401208 B-11,Bhavanl Park CHS Lt Vasal Link Road, Nalssopara East, Palghar-401209

Maharashira, 400016. Pracess Email 1D
SUB: Notice under Section 13(2) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security SUB: Notice under Section 13(2) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security

cirp.fabzenmomail com
02nd July, 2025 (14 days from the CIRP Interest Act, 2002, hereinafter called "Act” Interest Act, 2002, hereinafter called "Act”

NOTICE TO GUARANTOR
(UNDER SUB-SECTION (2) OF SECTION 13 OF THE SARFAESI ACT, 2002)

By Hand delivery! By Speed post with AD/ By Courier Date: 11.06.2026

NOTICE TO GUARANTOR

(UNDER SUB-SECTION (2) OF SECTION 13 OF THE SARFAESI ACT, 2002)
_EI]I Hand delivery/ By Speed post with AD/ By Courier
Mr. Bhalchandra Nago Chodhary Tao,

Date: 11.06.2026

10| Address and e-mal 1o be wsed for
correspondence with the intenm resolution
professional

11| Last date for subsmission of claims

Commencamant data | g 183 Jurs, 2006 SirMadam,, SirlMadam,,
12 | Classes of erediiors, # anw, under clouse (0] (1A - - L Re: Your guarantee for credit facilities granted to M/S. Om Sai Beer Shop Prop. Sampat Bhalchandra Choudhary Re; Your guarantes for credit facilities granted to MIS.Simran Chinese Corner
g il b it & 1. As you are aware, you have by a guarantee dated 23.08.2013 guaranieed payment on demand of all moneys and dlﬂ.rhamn all 1. 1. As you are aware, you have by a guarantee dated 14,12.2013 guaranieed payment on demand of af money and discharge all

of sub-section (BA) of seciion 21,

sscaraivid byt i Tedeiution obligations and liabilities then or at any lime therealier owing or incurred to s by Mrs. Arti Sampat Choudhary! Mr. Bhalchandra

obligations and fiabilites then or at any ime thereafter owing or incurmed 1o us by Mrs. Arti Sampat Choudhary/Mr. Sampat
Nago Chodhary for aggregate credit limils of Rs. 14,99,900.24 with intenes! thereon more particularly set out in the said guaraniss

Bhalchandra Choudhary, for aggragate cradit limits of Rs. 9,99,858.511- with interest thereon maore particulasdy setoul in the said

professional _ document. . warantea document.
13| Names of Insolvency Professionals b, 2. We have o Inform you that the borrower has commilied defaulls in pa;memnfhuﬁ liabilities and con uentl?‘lhns account has beean 2. Wa have toinform you that the borrower has committed defaults in payment of s labilities and consaqueantly hes account has been
identified 0 act as Authonsad classified as anpeﬁnrn'ung assel. A copy of the notice dated 22.07. 2025 Under saction 1% @ Securilisation and classified as non - performing assel. A copy of the nolice dated 22.07 2025 Under section 13{2) of the Secuntisation and

Fepresentative of credions in a class
I Threa names for each ciass)

14| 8} Relevant Forms and

Reconstruction of Financial Assats and Enfarcement of Secunty interest Act, 2002 sent by us to the borrower iz anclosed. Since the
borrower has commitied defaulis, in farms of te guarantes you hava become liable to pay to us the outstanding amount of
Ianfcradit facilities aggregating Rs. 14,99.900.24/- (Rupees Fourteen Lakhs Ninaty Nine Thousand Nine Hundred and

Reconstruction of Financial Assels and Enforcameant of Securily Interast Act, 2002 sent by us to the borower s enclosed. Sinca the
barrower has commitied defaults, in terms of the FE;luaramte-té you have biecoms llable to pay lo us the oulslanding amaunt of
loan/credit facilifies aggregating Rs.9,99,958,51 (Rupees Nine Lakhs Ninety Nine Thousand Nine Hundred Fifty Eight and

&) Web fink:

ib} Detaits of authorized representatives
are avakable at;

wiww. i govin'hiomaddownlcads
(b} Comespondence Email id;
tirp fabzenggmail com

Mo is hareby given that the Matiorad Company Law Tribunal has ordered the cammansement
of & corporate insolvency resolition process.of the Fabzen Technologies Private Limited on 18t
June, 2024

Tha cradilors of Fabzan Technalogies Private Limiled, are hesaby callad upen 1o submil their
chaims with proof-on or before 02nd July, 226 to the interim resolution professional at the
addrass menlioned sgainstentry Mo, 10.

The financial craditors shall submit thair claims with prool by electarss means only, AR other
creditors may submit the ciaims with proofin person, by post o by efecinonic means

Submission of false ar miskeadng proofs of olzim shall eltract penaliies. Sl

Manish Laljl Dawda

Interim Resolution Professional

Fabzen Technologies Private Limited

HEIPA-Q0WP-P-02506202 1-20221 37497

AFA Mo, AAT13TE7 00627109408 Vasd upto S0M0E/2027

Reg. Address with IBBl: 2054, 2nd Floor, Plot Mo 408, Hiren Light

Indusirial Esiale, Bhagoji Keer Marg, Maar Pasadise Cinerra, Kahim,

Musmibai City, Maharashira, 400016

Blaca: Mumsal Reg. Email ID with IBBI: ip dza-damanshiigmat com

Twenty Four Paisa Only) As On Dated 10.05.2026 interest and other charges and we hereby invoke the guarantes and call upon
you to pay the said amount within &0 days from the date of this notice. Pleasae noba that interest will continue to accrue at the rates
specified ;v para 1 ofthe notice dated 11.06. 2026 served on the borrower [copy endosed).

. Wa furiher wish to inform vou that in regard 1o the secarity provided by you to secure your guarantee obligations for the dus

repayment of ihe loans and advances by the borrower, this notice of 60 days may please be reated as nofice under sub-saction (2)
of section 13 of the Securitization and Reconsiruction of Financial Assets and Enforcement of Secuerty Interest Act, 2002, We further

Fifty One Paisa Only) As On Dated 10.05.2026 + interest and other charges and we hersby invoke the guarantee and call upon
you to pay the said amount within 60 days from the date of his notice. Please nobe that interest will confinue to'accrue at the rates
spedfied inpara 1 of the notice daled 11.06. 2026 served on the bomower (copy enciosed).

. We further wish-to inform you that in regard to the security provided by you fo secure vouwr guaraniee obligations for the due

repayrment of the loans and advances by the borrower, this notice of 60 days may please be treated as nofice under sub-saction [2)
of saction 13 of the Securifization and Reconstruchion of Financial Assets and Enforcement of Security Interest fct, 2002, We further

Disfe: 2006 2025  Project specific email ID for correspondence; cirp fabzen@gmad com

give you notice that failing payment of the above amount with interest upto the date of payment. we shall be at liberfy to exercise all or
any of the nights under sub-section (4) of section 13 of the said Act. which please note.

4, Wainvite your attention to sub-section] 13) of section 13 of the said Act in terms of which you are barred from transfemng any of the
securad assets referred toin para 1 above by way of sale, lease of olherwise (oiher than in the ordinary course of business), withaul
obtaining our prios wrillen consent, We may add 1i:|E|t non-compliance with the above provision conlained in secbon 13(13) of the said
At 15 an offence punishable under section 29 ofthe Acl.

5. Wie furtiver invite your attention to sub section (8) of section 13 of the said Actin lerms of which you may redeem the secuned assets, If
the amount of dwees togathar with all costs, chargea and expenses incurrad by the Bank i tendered by yvou, at any time before the
date of publication of notice for public auctienfinviling quotationsftender fprivate reaty. Please note Lﬁa‘. after publication of the
nobca as above, ﬁ,;ﬂur right to redeem the sacured assets will not be avadable.

6. Please note that this demand nofice is without prejudice to and shall nod be construed as waiver of amyotiver fighis or remedies which
we may have, inchuding without limitation, in the right io make further demands inrespect of sums owing to us.

Yours faithfully,
glame of Designation)
hief Manager & Authorized Officer
Bank of Baroda
Dated: 11.06.2026
Enclosure: Copy of notice to borrower

fnaricial =

give you natice that failin

any of the rights under su amim (4] of section 12 of the said Act, which péease note,

Aet ig an offence punishable undar section 29 of the Act,

nodice as above, your nght to redesm the secured assets will nol b available.

Yours faithfully,
Ehlame of Designation)
hief Manager & Authorized Officer
Bank of Baroda
Dated: 11.06.2026
Enclosure: Copy of nofice to borrower

payment of the abova amoent with intarest upto the date of payrmant, we shall be at ibarty to exarcise all or

. Wa invite your attention to sub-sacbon{13) of seclion 13 of the sasd Act in terms of which you ara barred from fransferring any of the
secured assels referred 1o in para 1 above by way of sale, lease or olherwise {other than in he ordinary course of Business}, without
abtaining our prior writlen consent, We may add thal non-compliance with the above provisson conlained msection 13(13) of the said

5. We further imvite your altention o sub section {8) of section 13 of the said Actin lerms ofwhich you may redeem the secured assels, |f
the-amaunt of dues together with all costs, charges and expenses incurred by the Bank is tendered by you, &l any fime before the
dafe of publication of notice for publc auchonfinviting quotationsfender /private freaty. Please note that after publication of the

B. Please note that this demand notice i3 without preiedics toand shall not be construsd as waiverof any othernghts or remedies which
we may have, including without limitation, i the nght to make further demands in respect of sums owing to us,
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WWW.FINANCIALEXPRESS.COM SATURDAY, JUNE 20, 2026

FINANCIAL EXPRESS

L&T Finance Limited BAAZAR STYLE RETAIL LIMITED

Registered Office: L&T Finance Limited, Brindavan Building (formerly known as Baazar Style Retail Private Limited)

T o 3T Ko, e MercdsShauroom L&T Finance TVI E CIN: LIBI0WB2013PLCI94160

CIN No.: L67120MH2008PLC181833 a S I \ L_ Regd. Office : P S Srijan Tech Park, DN-52, 12th Floor, Street Number 11,

Branch office: Bangalore B A AZ AR DN Block, Sector V, Salt Lake, North 24 Parganas, Kolkata, West Bengal, 700091
Telephone : 033 6125 6125; Email : secretarial@stylebaazar.com, Website: www.stylebaazar.in

NOTICE OF POSTAL BALLOT AND REMOTE E-VOTING INFORMATION

DEMAND NOTICE Motice is hereby given to the membars of Baazar Style Retail Limited ("the Company”) pursuant to and in complianca

Under Section 13(2) of Securitization and Reconstruction of Financial Assets & Enforcement of Security Interest Act 2002 (Herein after referredto

as The Act) with the provisions of the Section 108 and 110 and other applicable provisions, if any, of the Companies Act, 2013 ("the
We have issued Demand Notice under Section 13(2) of the Act to you all (Borrower/s, Co-borrower/s & Guarantor/s) through Registered Post Acknowledge Due, as Act™), read with Rule 20 and Rule 22 of the Companies {Managerment and Administration) Rules, 2014 {"l‘.h-E Rl.llES"} as
you have defaulted in payment of interest and principal installments of your loan account, and have failed and neglected to clear the said outstanding dues. As a amended from time to time and in accordance with the guidelines prescribed by the Ministry of Corporate Affairs (the
result, the loan account has been classified as Non-Performing Asset (NPA) in the book of account in accordance with the directives relating to asset classification "MCA"] for nnnduming pt:u.qml hallat th nnugh a-voting vide General Circular No. 14/2020 dated Bth ."f'-Fll’I| 2020 and 5uh5nqum“.t

issued by the Reserve Bank of India. The Notice has been returned as “undelivered” and therefore we are now issuing this notice to you all under 13(2) of the Act

and hereby calling upon to repay the amount mentioned in the notice appended below to the L&T Financial Limited. Within the period of 60 Days from the date circulars issued in this regard, the latest being Circular No. 03/2025 dated 22nd September, 2025, Secretarial Standard-

L Wy h ' ek e g . ki
of this Paper Notification together with further interest and other charges from the date of Demand Notice till payment or realization. In case you are not 2 on General Meetings ("55-2") issued E:"f_!’ m"_e Institute of Company Secretaries of India and HEQ'—"%}"‘J” 44 of the Secunties
discharging your liabilities under the terms of this notice, we shall be constrained to exercise all or any one of the rights conferred under Section 13(4) or Section and Exchange Board of India (Listing Obhgations and Disclosure Requirements) Regulations, 2015 ("Listing Regulations™),
14 of the Act. “This is without prejudice to any rights available to us under the Actand/or any other law in force from time to time.” including any statutory medification(s) or re-enactment(s) thereof for the time being in force, the Postal Ballot MNotice dated
e e date NP I te Monday, May 18, 2026 has been sent electronically on Fr_ld_a',rf June 19, 20_25. io all the members whose email addresses
Loan CBoLrowerls!? Outstanding Amount Descrioi fthe I ble P " g are registered with the Company/ RTAS Depository Participants as on Friday, June 12, 2026 {the Cut-off Date), for
ﬁ:ﬁ:gg: ° ,3;::2'“5 Outstanding escription of the Immovable Property (Mortgaged) seeking approval of the members of the Company through electronic voting only (‘remote e-voting'). The requirement
NPA Date Amount (%) As On of sending physical copies of the Notice has been dispensed
BLRHL1800 |1. Chandrashekar R |Demand Notice Rs. 6631034.53/- Schedule - | S P o i - . - . i . ] ,
1149 2. Manjula P Date: 23/05/2026 (Rupees Sixty Six Lakh | All That Piece And Parcel Of Property Bearing No.1, Assessment No.42/4, The communication of assent or dissent of the members would take place l?‘lruugh remote e-valing system only for the
3. Sri Honnu NPA Date: 08/05/2026 | Thirty One Thousand |Presently Bearing New Bbmp Katha SI. N0.2690, Katha No.5463/3420/42/4, matters referred hereunder:
Construction Thirty Four and Paise |[New Katha SI.no.1522, Property No.1(1522/3420/42/4), Nagadevanahalli - T -
(Through Its Fifty Three Only.) As | Village, Kengeri Hobli, Bangalore South Taluk, In Bbmp Ward No.130, Item No. Agenda ltem Type of Resolution
Proprietor On Date 14.05.2026 Bangalore Admeasuring East To West : 40 Ft., And North To South : 40 Ft., In
Chandrashekar R) Total 1600 Sq Ft Together With Ground Floor Construction: 10 Squares Ft Of 1 To consider and approve the borrowing limit under Section 180{1)(c) of the Special Resolution
R.c.c. Roofed Building Featuring Mosaic Tiled Flooring, And Honne Wood : i
Windows And Doors First Floor Construction: 10 Squares Ftof R.c.c. Roofed CCIrT'IFJElHIES Act, 2013
Building, Featuring Mosaic Tiled Flooring, And Honne Wood Windows And 7 o = : T " = : _ " ; .
Doors , Total Built-up Area: 20 Squares Of Residential House Completely 2 To consider Eu_'ld approve enhancement of imits for creation of chargea-.muﬂgdges Special Respolution
Included Under This Absolute Sale Deed Building Standing Thereon And and/or security on the assets of the Company in respect of borrowings under
founded As Follows: Section 180(1)(a) of the Companies Act, 2013
EastBy | Road
Boundari West By | Propery No. 2 3 To consider and approve imits for giving loans, praviding guarantees or securities special Resolution
oundanes North By | Road and making invesiments under Section 186 of the Companies Act, 2013
South By | Propery No. 5 _ _
- . 4 To cansider and approve the remuneration of Mr. Avishek Prasad, holding an office Qrdinarny Resolution
BLRHL1800 |1. G Bharath Demand Notice Rs. 6443924.47/- (Sixty | Schedule - | = f i l6r Sae 188(1)if) of tha C ies Act 20132
2237, 2. Nanjappa Saroja |[Date: 21/05/2026 Four Lakh Forty Three [ All That Piece And Parcel Of The Western Portion Of The Property Bearing or place of profit under Section 1 (1){f) of the Companies Act,
BLRHL1900 NPA Date: 08/05/2026 | Thousand Nine Vacant Site Old No.10/14, New No.126/24, 5th Cross, Balajinagar,
0071 Hundred Twenty Four |Banashankari lii Stage, Bangalore, Now Comes Under The Purview Of Old Manner of registering email 1D, Mobile Number and Bank Account details:
Rupees and Forty Ward No.54, New Ward No.164, Srinivasanagar Ward, Bbmp Pid No.54-139- :
Eight Paise Only.) As | 126/24, Measuring East To West : 15-0 Feet And North To South : 50-0 Feet, Shareholders holding shares in Dematerialised Maode: Register/ update their email 1D, Mabile number and bank account

Totally Measuring 750 Sq.ft., And Bounded On The: 3 : . :
On Date 14.05.2026 Y J J details with their respective Depositary Participant.

East By |Eastern Remaining Portion Of The Same Property,
dari West By |Site No.125, The e-copy of the Notice Is also available on the website of the Company i.e. hitps://stylebaazarin/ , RTA ie.
Boundaries o th By | Site No.121, https:/finstavote linkintime.caan and Stock Exchanges i.e. BSE Limited and National Stock Exchange of India Lirmited at
South By | Road. www. bseindia.com and www.nseindia.com respectively.
BLRHL1800 |1. Govardhan M  |Demand Notice Rs. 36,08,533.37/- Schedule -1 , In terms of Section 108 of the Act read with Rule 20 of the Rules, as'amended, Regulaticn 44 of the Listing Regulations
0940, 2. Sujatha K C Date: 21/05/2026 (Rupees Thirty Six All The Piece And Parcel Of The Property Bearing Cmc Khata No. 12/26, Old ; : . ! .
BLRHL2000 NPA Date: 08/05/2026 | Lakhs Eight Thousand | Khaneshumari No. 1103, Measuring East To West 30 Feet And North To and 55-2, the Company s pleased to provide its Members with the facility to exercise their nght to vote on the resolutions
0187 Five Hundred N|nety South 98 Feet, Comp”Slng Of Ground And First Floor BUIldIng SltuatedAt prﬂpmseﬂ o be I:'E.SS‘-?':I bl!fl PDS[E.I E'E‘IEG'[ Ihrﬂugh ramole E‘-".-'{.I'[II"I':].
Nine and Thirty Seven |Huvadigara Beedi, Ward No. 13, Anekal Town, Bengaluru Urban District, _
Pasia Only.) As On Coming Under The Municipal Jurisdiction, Total Dimensions: 8.80 X 11.20 The Company has engaged the services of MUFG Intime India Private Limited ("MUFG Intime") (formerly Link Intime
Date 21.05.2026 Meters An Rcc Ground-floor Building Constructed Within Measurements India P Limited R trar | T far A 'RTAN for facilitatin = ble the M b
0f 26" X 18 Feet With The Remaining Area Consisting Of A Vacant Site ndia Private Limited), its Registrar and Transfer Agent ( ) for facilitating remote e-voting to enable the Members to
Bounded On: cast their votes electronically ("remote e-voting")
East B Property Of Venkatesh : . ' ;
Y Pery =1 ) — The Board of Dwrectors has appointed M/s. 5. K. Joshi & Associates (COP No. 7342), Partner of 5.K. Joshi & Associates,
B dari West By | House Of Bajanthri Thimarayappa Pimiatic] c . Cac _ ok SR o i i i Pos Ball "Ge i 5 | N
oundaries T By [Remaining Portion Of The Same Property rdct.:ur:-g ompany Secretaries as the Serutinizer for conducting the Postal Ballot ("Scrutinizer™) only through remote
South By | Government Road e-voting process in a fair and transparent manner,
H09605250 |1. K Anand Kumar |Demand Notice Rs. 28751740.63/- Schedule - | Instructions for e-voting:
621012919 |2. Anushya D Date: 29/05/2026 (Rupees Two Crore All That Piece And Parcel Of The Property Bearing Sy No 78/4,RE —SY No i Fhanlnhiea i e / st arakati Fihe Ci e - Fe e Sfhdarbarad
3. Mis.S. L. V. NPA Date: 04/05/2026 | Eighty-Seven Lakh  |78/18 And Its B.B.M.P Khata No 78/18 Situated At Ward 40 'e Notice 15 being sent Lo the shareholders of he Lompany wnose names appear on the Register of Members/List
Enterprises Through Fifty-One Thousand  |-doddabiddarkallu Bangalore Measuring East To West 60 Feet And North of Beneficial Owners as received from the Depositonies as on the cut-off date. A person who is not a member as on
Its Proprietor K Seven Hundred Forty |To South 125 Feet Totally Measuring 7500 Sq Feet And Building There On _ :
Anand Kumar and Sixty-Three Paise | And Bounded On : the cut-off date should treat this Notice for information purposes only
Only.) As On Date East By [Property Belongs To Sri. T. N. Narasimhamurthy, « A person whose name is recorded in the Register of Members or in the Register of Beneficial Owners maintained by
25.05.2026 Venkatesh,Chandrashekar And Ramakrishnaiah

the Depositaries as on the cut-off date shall be entitled to vote on the Resolution set forth in the MNotice,

Boundaries [West By |[Land Of Ramakrishnaiah :
North By | Property Of Sri. T. N. Venkatesh » The remote e-voting penod will commence on Saturday, June 20, 2026 at 9:00 A.M.(I5T) and ends on Sunday, July

South By | Road 19, 2026 at 5.00 P.M.(IST) The remote e-voting shall be disabled for voting thereafter by the RTA, and remate e-voting
shall not be allowed beyond the said date and time.

H01395300 |1. Pavan Kumar M |Demand Notice Rs. 7264317.35/- Schedule -1
621052513 |2. Leelavathi N Date: 29/05/2026 (Rupees Seventy-Two | All The Piece And Parcel Of The Property Bearing Sy No 55/5 And 55/9 . |:||__“-i|-|g this period, Members of the I:.j]|'r"|;__-|a_n':rr as on the cut-off date hf_ﬂding sharas In ph}rsma[ or in dematerialised
3. Mfs. Sri Durga NPA Date: 04/05/2026 | Lakh Sixty-Four Situated At Hireammanekere Village, Kasaba Hobli, Devanahalli Taluk, et s : . i : ; e o g
Krupa Through Its Thousand Three Bengaluru Rural District And Measuring 5- L Guntas Or 5717,25 Sq Ft farm, may cast their votes through remote e-voting. Once the vote on a resolution is cast by the Member, the same
Proprietor Pavan Hundred Seventeen |Bounded On: cannot be modified subseguently by such Member
Kumar M and Thirty-Five Paise EaStB N hriram’s P i ) ) ) ) i
Only.) As On Date ast By |5y No 55/6,5hriram’s Property * |n case the Members have any queries or issues regarding the e-voling facility they may refer to the frequently asked
25.05.2026 . |West By |Sy No 55/4,Muniyappa’s Property L T : AT e s L SE g . 2 A :
0> Boundaries ; guestions and e-voting manual available at https://instavote linkintime.coin {under help section) or contact Mr. Abinash
North By | Sy No 55/2E,Kempanna’s Property i SRR ) i ¥ B,
South By | Road Singh at ielephone no, 033 6125 6125 orwnte an e-mail to enctices@inmpms.mufg.com or secretaniak@stylebaazar.com.
BLRHL1500 |1. Shravan Kumar _ |Demand Notice Rs. 8428531.11/- Schedule -1 The Results of the voting conducted through Postal Ballot {through the remote e-voting process) along with Scrutinizer
0577, Ananth Date: 23/05/2026 (Rupees Eighty Four All The Piece And Parcel Of Apartment Bearing No. B-306, In The Third R'E‘I}Dr'l.' will be announced on or hﬂfnrﬁ. TUESdﬂ‘j. l:_l“l'!rf 21 2026 The same will b f]|5.p|_a'!rf[:_\-1j on - the website of the [:n|'|'|pﬂr|':r|
BLRHL1500 NPA Date: 08/05/2026 | Lakh Twenty Eight Floor, Having 1738 Sq.ft., Of Super Build Up Area And One Car Park Space | ; . i | i ¥
0578 Thousand Five Of Undivided Share In Building Know As "residency Park” Formed In Le. hitps//stylebaazarins | RTA Le hitps//instavotelinkintime.co.n and stock Exchanges e BSE Limited and National
Hundred Thirty One | Residentially Converted Sy.no. 37/3, Out Of Measuring 1 Acre 33 Guntas, Stock Exchange of India Limited at www._bseindia.com and www.nseindia.com respectively.
and Paise Eleven Situated At Haralakunta Village, Begur Hobli, Bangalore South Taluk, : _ .
Only.) As On Date Bangalore Presently Within The Limits Of BBMP, And Bounded On: Members are requested to carefully read all the Motes set out in the Natice and in particular the procedure of casting
14.05.2026 East By |Remaining Portion Of 37/3 And 37/2 vote through remote e-voting.
B dari West By |Remaining Portion Of 37/7 For Baazar Style Retail Limited
ounaaries
North By | Road [formerly known as Baazar Style Retail Private Limited)
South By | Government Compost Factory Sd/-
Schedule - I Abinash Singh
All The Piece And Parcel Of Apartment Bearing No. B-305, In The Third Chief Compliance Officer, Company Secretary and

Floor, Having 1333 Sq.ft., Of Super Build Up Area And 673 Sq. Ft. Undivided

Share In Building Know As "Residency Park" Formed In Residentially Place: Kolkata Head - Legal & Compliance
Converted Sy.No. 37/3, Out Of Measuring 1 Acre 33 Guntas, Situated At Date :June 19, 2026 AZ5070
Haralakunta Village, Begur Hobli, Bangalore South Taluk, Bangalore
Presently Within The Limits Of BBMP, And Bounded On:
East By | Remaining Portion Of 37/3 And 37/2 PUBLIC ::PTS:I:EEHENT Kotak Mahindra Bank Limited
. |West By |Remaining Portion Of 37/7 uteh kotalk registered office - 27 BKC, € 27, G Block, Bandra
Boundaries Sorth Bo [Road {Under Feguiation & of the insoivency and Bankruplcy Board of India Kurla Complex, Bandra (E), Mumbai - 400 051
orth By | Roa {Insoivency Fesalution Process for Corporaie Persons) Regulsfions, 2016) e, ] g
HO13HL240 |1. Swati Agrawal Demand Notice Rs. 38093029.01/- Schedule - | FABZEN TECHNOLOGIES PRIVATE LIMITED DEMAND Hn":E .
401105218 |2. Shailesh Gupta |Date: 29/05/2026 (Rupees Three Crore | All That Piece And Parcel Of Property And Residential Apartment Bearing Under Section 'Hﬂ] of the Securitisation And Reconstruction of
NPA Date: 04/05/2026 | Eighty Lakh Ninety- | No. 603 Situated On Level-6, Fifth Floor In The Project Viz., Prestige Leela RELEVANT PARTICULARS Financial Assets And Enforcement of Security Interest Act, 2002
Three Thousand Residences, Constructed In Or Upon The Schedule 'A' Property And 1 | Mame-of Comarate Dablor Fabzen Technologies Private Limited . )
Twenty-Nine and One [Measuring 2005 Sq. Feet Of Carpet Area And 1068 Sq. Feet Of 2 | Date of incomporation of corporate deblar | 03 January 2017 read HI“’! H“'F 3 [1} of “'_IB SHBI!"H Interest {E_"INH'IH"I} HII'HS, 2002.
Paise Only.) As On Proportionate Share In Common Areas Such As Passages, Lobbies, Lifts, 3 | Autharity under which coporale deblor & | Riegisirar of Companies - Pung The undersigned is the Authorised Officer of Kotak Mahindra Bank Ltd. (KMBL) under
Date 25.05.2026 Staircases And All Other Areas Of Common Use And Totally Measuring IncEinarstnd i r-[rgmtamd. Securitisation -and Reconstruction of Financial Assets and Enforcement of Security
3073.5q. Feet Of Super Built-up Area, With Right To Use Three Covered Car T Comorats 1aerty Ho.  Limited Liabidy TZE TETCIEET Interest Act, 2002 (the said Act). Inexercise of powers conferred under Section 13(12) of
K/?rk'.”g Smceszlg/z{};% ?S?S"F‘,fgtNA”7d4T4h9e2A3?;%‘;‘e&t 'S,P_res‘les\tl'y gel\?”gg identiication No. of comorate debtor J - the said Act read with Rule 3 of the Security Interest- (Enforcement) Rules, 2002, the
unicipal Mo. £3/4- 0./%-43-25/5-40), Viunicipal Y¥ard o. : — : : : Autharised Officer has issued Demand Motices under section 13(2) of the said Act, callin
Of Jeevanbhimanagar, Situated At Kodihalli Main Road, 6th Cross Road, 5 | Address of the registared office and 154, dih Floor, City Vista, Tower &, Fountain Wrior the following Borowse(s) ftha "said Homowan(sy), 10 r&pa‘jﬂi& i meniinneg
Bangalore And The Apartment Is Bounded By:and Bounded As Follows: principal office (1 any) of corporate debtor | Road, Kharad Pune - 411014, Maharashira : g L { i :
| % [ Inaoivancy commencement dale i respect | 18ih June 2028 in the respective Demand Motics(s) issued o them that are also given below. In
East By |Open Towards Open Space In 'Prestige nTc::fpnréE.de's;t-:r ' ' - connection with abowe, Mobice is herabyy given, once again, tothe said Bormowen(s) to pay
Leela Residences . E [ T T e e T5ih Devember 2026 (180 days from the to KMBL, vathin ﬁl_}l:[-iﬁ fr::lr=_1 the F'ul:}ﬁ::atltln_u! this Motice, the amounts indicated herein
West By [ Open Towards Open Space In 'Prestige resoiubion process CIRP Commencamant Date s below, together with further interest as detailed in the said Demand Motice(s), from the
Boundari Leela Residences' 18th June, 2026) date(s) mentioned below Yl the date of payment and | or reafization, payable under the
oundaries | 1By | Shaft/Apartment No.607 In Level-6/5th Floor Y [ e Manish Lalj Dawda loan agreement read with other decumentsiwritings, if any, execuled by the said
In 'Prestige Leela Residences' insaivency professional acting &s interim | IBBIIRPA-0011P-PO2SDE/2021-2022113797 Borrower(s), As securily for due repayment of the loan, the following assets have been
South By | Open Towards Open Space In "Prestige resoution professional mortgaged o KMBL by the said Borrower(s) respectively.
Leela Residences g | Address and e-mail af the intenm resolution| 205-A, 2nd Floor, Pigt Mo 408, Hiren Light D :
: i ; - emand Notice
prodessional, 23 regstered with the Board | Industrial Estate, Bhagod Keer Marg, Mear Name of the Borrower(s) | Guarantor (s} Diats and Amoint
H14340191 |1. KP Hanees Demand Notice Rs. 17418235.40/- Schedule -1 Paradize Cinema, Mahim, Murnbai ..‘_‘_.15..
119010707, |2. M/s. Mk Ahmed |Date: 21/05/2026 (One Crore Seventy | A Three Bedroom Apartment Bearing No.pcs-b001, On The Ground Floor, In Maharashira, 400016, Req Emad 1D wilh Loan Account No. LAP1TE30212, LAP19107990 CRN(16501636) | NPA DATE .
H14340191 |Bazaar Trhough Its |NPA Date: 08/05/2026 | Four Lakh Eighteen | The B Block Wing Known As "Purva Coronation Square" Having A Carpet IBEI: ip dawdamanishiigmail.com - LHuhllﬁlﬂﬂrﬂﬂEﬂEms-erﬂzﬂﬂtﬂd by its F'le:fi Mr. Kiran|  DB-06-2026
119010707 |Partner Mr. KP Thousand Two Area Of 126.272 Sg.mt (Which Is Exclusive Of Balconies And Utility Space And 10| Aadress and a-mail 1o be used ko 5-h 2nd Floor. Bt No 408, Hiren Lioht Ramanath Mahindrakar, Shinds Complex Neeligin Road, Hubd -
L Hanees Hundred Thirty Five | External Walls) Or A Plinth/ Built Up Area Of 152.348 Sq.mt (Which Is Inclusive I:l'II'HrEEFIIH'IdEﬂEE w:lh the lﬁt&!rirn resaiiion Inl:ll.sllria! Eﬁlate.-E-ﬁagD,'i HEE}MI.;rg Hb;ar BEODZG, Kamataka — India. Also at : Hubli Cigarette Centre, Demand
3. Sanoober Rupees and Forty Of Balconies, Utility Spaces And Walls Of The Apartment) And Proportionate prodessional Paradise Cinema, Mahim Mumiai C:«‘.:.- Industrial Piet No.133 1o 137{P) and 13%(P) to 163{F), Rayapur| Motice Date :
Fathima C Paise Only.) As On Common Area Of 32.335 Sq.mt Together Wit_h Gra}nd Covered Car F_’arking Maharashira, 400016, F’Irl:u:ess- Ermail 10 industrial area, Rayvapur village, Dharwad - 530009, (Borrower) 15-06-2026
Date 14.05.2026 EiCe"'TtZJ;’CEg Allotted Separately g;ggtr*;etf thiwithout Exclusive Right 10 cirp fabzenigmail com 2, Ravishankar Vishwanath Mahindrakar, Hubli Cigarette Centre,
| . - " 11] Last date for submission of claims 02nd July, 2026 (14 days from the CIRP D 141 To 148, Shinde Complex, Neeligin Road, Hush - 580029 Also| 5 4 90 99 260.36/-
102 Issued By BBMP, Ward No. 195, Konankunte, Situated At Village : : Ml
. i Commencement date e, 18t June, 2026) at : Ravishankar Vishwanath Mahindrakar, Indusirial Pt Mo, 133
Kothanur, Uttarahalli Hobli, Bangalore South. g ; ; (Rupees One
: 12| Clsses of creditors, if any. under dause (b) | N b 137{P} and 159(P) to 163(P), Rayapur indusirial ﬁ.re,a_l. Rayagur Crore Taie Lakh
H14340080 |1.TJ Demand Notice Rs. 14189711.75/- Schedule -1 of sub-saction (60} of section 21 Viage, Dharwad - 580009, Also at : Ravishankar Vishwanath| ™
221041553, |[Raghavendramurth |Date: 21/05/2026 (One Crore Forty One | All The Piece And Parcel Of The Property Bearing House Property No. 11, i crialrad Be Inlanra eaerldiG Mahindrakar, 4th Main, A Cross, Kumareshwamagar, Opp M G Minety Thousand
H14340080 |y NPA Date: 08/05/2026 | Lakh Eighty Nine Formed In Sy. No. 207, Sarakki Notified Area Katha No. 172/261/8 Bearing e oy Bank Bal Road. Oh d- 580008, (C : Two Hundred
: o professional ank. Belgaum Road, Dharwa .{Co Borrowers)
221041553 |2. CR Madhu Thousand Seven BBMP Khatha No.5661/5610/207/11, Situated At Halagevaderahalli Village, _ 3. Vinay Madhukar Mahindrakar. Hubli Cigarette Centre. Shap No Sixty and Paisa
L 3. Sriven Properties Hundred Eleven Kengeri Hobli, Bangalore South Taluk. Duly Converted Into Non 13} Names of Insolvancy Professionals WA il b A TN g yOIRR . Thirty Six Only)
Rupees and Seventy | Agricultural Use By The Order Of The Deputy Commissioner, Bangalore idenbfied 1o Httaﬁ”“‘;mmﬂ 128, Shinda Complex, Nealigin P‘Pﬂd'HUhI':EHDUEH' Alsual:*\l'inajr 12/06/2025 y
Five Paise Only.) As District, Vide Order No. B. DIS/ALN/SR/(S)129/1989-90, Dated 20/12/1989, F_:EpI'EE.EI'ILEII:“-‘-E ol credilors in a class Madhukar Hahh'ldlﬂ.lﬂ:l" Indugtrial Piot Mo, 133 fo137(P) and 135(F)
On Date 14.05.2026 | Measuring East To West 30 Ft. And North To South 40 Ft. In Total 1200sq. (Three names for each class) to 163(F), Rayapur indusinal Area, H.EE'EF"JF Vi#age, Dharwad -
Ft., Bounded On 14| (2} Relevant Farms and a) Waeb fnk: SEDO0D, Also at ; Vinay Madhukar Mahindrakar, YATSINE, Srrang
EastBy |Site No. 14, (b} Details quiltr:;rized represantatives v;m:ihbl.gm':;humeérdn'.:.iq;:ﬂdﬁ ra;gk:ﬂlagaarliiﬁ,agirﬁikmrf? ey . ot
. . : are evaianie |} Lomaspondence Smah id; ! n ma n ar, Mo, , LUrga Nevas, rihari
West B R Port Of Site No. 11, : ; ;
Boundaries Noe:th ;’y Rzr:;'”'”g bt cirp.fabzeng@igmail.com Nagar, Kusugal Road, Hubli - 580023 Also At : Kiran Ramanath
! e . ; Mahindrakar, Hubli Cigarette Centre, O 141 To 143, Shinde
South By | Site No. 12. Molice i hereby geen that the Metional Company Law Tnbunal has ordered the commencemend Lt i IOWETS
of a corporate insolvancy resoluton process of the Fabzen Techndlomes Prvale Limited on 181h Complex Neeligin Road, Hubli-580029. (Co Bor ) .
H09605180 | 1. Hari Kumar H K |Demand Notice Rs. 3558829.84/- Schedule -1 June. 026 Description of Secured Assets (Immovable Property) :- All the piece and parcel of the
621011704 |2. Parimala S Date: 29/05/2026 (Rupee_s Thirty-Five All T_hc_a Piece And Par_cel Of Portion Of Prope_rty Bearing No 7/4, Bbmp The creditors of Fabzen Technologies Private Limiled, are heredy called upen fo submit their Property Industrial Plot No 133 to 137(P), and 159(P) to 163(P) Admeasurng East o Wes
NPA Date: 04/05/2026 | Lakh Flfty—E_lght Mgnl_upal N_o _7/4-4, Situated At 3rd Cross, Jaibharath Nagar, Presently claims with proaf on or bafora 02nd July, 2026 to the mferim resolulion professional at the ' 98 Feet and North to South @ 136 Sq.Feet e, 13328 Sg.Feet Out of 13916 Sq.Feet
Thousand Eight Within The Limits Of Bomp And address menfioned against entry Mo, 10,

Hundred Twenty-Nine [ Measuring East To West 46 Feet And North To South 11 Feet In All Consisting of Industrial Shed Admeasuring 10200 Sq.Feet having A.C sheet comprised in

fin | creditor i submit their ciai fi B y | i
and Eighty-Five Paise | Measuring 506 SqFeet And Bounded On: E;&"ﬁ;@fﬁﬁiﬂmrﬁ:mﬂ gﬁﬁﬁﬁﬁﬁpﬁg%ﬁﬂ?ﬁﬁgﬁzﬁ E"If" Allather | | RS No. 54, 55 and 56, Situated at Rayapur Industrial Area, Rayapur \ilage, Dharwad

o L e within limits of Hubli-Dharwad Mumicipal Comporalbion, which is bounded as under ; To the
95'13/5)?0522” Date East By 3rd Cross ,Jaibhar?thi Nagar Road Submisssion offalge-or misleeding praots of claim sholl st ot penalfes. S East : Nala, To the West : Hemainrl:"lz ;:ﬂ:lmrl?nmﬂ of plot No.133 to 137(P) and 15%F}. to
Boundaries West By |Richards Deva'rams Property Manksh Laljl Ilﬂl'i.ldl 163(P} of Mis. Aditya Pavers and Floorings, To the North : Road, To the South
North By | Vasundra Devi’s Property g 21“’:1'"1 HQETJI”"FE';." P"ﬂmﬁg’?‘”ﬂ Remaining portion of tha said property sold 1o Mis. Better Pac Industries.

South By | R.C Ravi Kumar’s Portion Of The Property g Iabzen echinologies Private Limite y : Y
BEKFA-DN P-P-D25G06/2021 20221 3797 If the said Borrowers shall fail o make payment to KMBL a5 aforesaid, KMBL shall
AFA No.: AATIITOTHI3006271109406 Valid upto 300082027 | | proceed against the above secured assets under Section 13(4) of the Act and the
Sd/- Reg. Address with IBBI- 205-A. Znd Floor, Plot No 408, Hiren Light | | applicable Rules, entirely at the risks of the said Borowers as fo tha costs and
Date: 20.06.2026 Authorized Officer Indusirial Estate, Bhagoji Keer Marg, Near Paradise Linema, Manim, | | sonsequences. The said Borrowers are prohibited under the Act from transherring ihe
Place: Bangalore For L&T FINANCE LIMITED Mumbg: City, Mahargshira, 400016 | | apraesi gesete whether by way of sale, lease or atherwise withaut the prior wrilien

Place: Murmbal Reg. Emall ID with IBBl; i dawdamanishi@gmal.com

5 - : 1
Date. 20.06.2026  Project specific email ID far correspondence: cirg Iabzen@gmad com conzent of KMBL. Any person who confravenes or abets confravention of the provisions

of tha said Act or Rules made thara under. 2hall ba liable for imprisonment andior panalty

as prﬂ-'.-ided upder the ded.
Date : 20-06-2026 Sdi- (Authorised Officer),
Place : Bangalore For Kotak Mahindra Bank Limited

epap{—:r.financialexpress.mn‘. &% BENGALURU “e
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